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For Advtg. details contact: 67241000

E-Tenders are invited for the civil work
of 10 Days Capacity Biomethane Spent
Wash Lagoon (CBG Plant). Details

of E-Tender

are available on

https:/isugarmart.sets.co.in.

=d/-

(Amol Patil) Managing Director

THE MUSLIM CO-OPERATIVE BANK LTD., PUNE

Administrative office: 647 Bhawani Peth Pune 411 042 Tel No 020-26435007 / 26435009 / 26448993

POSSESSION NOTICE (For Immovable Property)

APPENDIX IV [Rule 8 {1)]

Whereas the undersigned being the Authonzed officer of The Muslim Co-op Bank Lid., Pune, under the Securitisation and Reconsiruction of Financial Assels and
Enforcement of Secunty InterestAct, 2002 and in exercise of the power conferred under section 13 (12) read with rule 8 of the Secunty Interest (Enforcement) Rules, 2002
issued a Demand Motice to repay the amount below mentioned in the said notice within 60 days from the date of the said notice recefved, The borower having failed to
repay the amount. Notice iz hereby given (o the barrowars and the public in genaral that the undersigned has taken ihe symbolic possession of the property described
harein balow in exercisa of power conferred under saction 13 (4) of the said Act read with rule 8 of the =aid Rules on this dates mantionad in schedule, The borrawer in
particular and the public in general is heraby caubionad not to deal with the property and any dealing with the property will be subject to the chasge of The Muslim Co-op

DESCRIPTION OF THE IMMOVABLE PROPERTY

Bank Lid., Puna

Loan Account Number & Name of the
Borrower | Mortgagor | Sureties

Loan Alc No. Mortgage Loan-201, Ladies Br

1.Mr. Babajan Balipir Chhapparband.

Address: Flat no, 104, 1st floor, B-pusiding, Classic Cuba,
Zr. no. 46 Hissa no, 1511, Behind Sheatal Petrol Pumg,
Ashoka Mews, Kendhwa Khird, Pune-411048

Al that plece and parcel of property bearing Flal
no, 104 an First floor admeasuring 1180 sq. fis.
e, 109,66 sq, mis, (Built up} along with attach
terrace admessuring 240 sq. fis. e 2230 5q.
mts, In bullding known as ‘CLASSIC QUBA'

e ' . s Epi.i-"dll"lg Mo, “B" construcled owver propery E onivl Plus Interest + Sr. No. Notice of Intimation Mortgage Date Charge Amount 14t day of October of the year 2026.
hddress ”]:5 '{abh""fad' Bhawani Pelh, Pune-411002 beanng Survey NodGM151, Vilage Kondhwa Symbolic Possession Date Encpg'{*saa and chargas ; %54122%2/%53 {2;8;58%% ﬁij ?3’88’88’888?2 The Borrower / Guarantor/ Mortgagor in particular and the Public in General
ZMr. Md. Bilal Babajan Ehha:uparbanli : Khurd, Pune within the limits of Pune Municgal 151002026 from 0H/07/2026 3 HVL16-960/2023 21.08.2023 Rs. 21,25,00,000/- is hereby cautioned not to deal with the property and any dealings with the
Address: Near Mhasoba Mandir, 185, Kashiwads, Corparation and with the Jurisdiction of the Sub- : a0t s 0 Rs. 13.32.00.0001 | property will be subject to the charge of the Bank of India for credit facility,
Pune-411042 Registrar Taluka Haves District Pune. BANK DETALLS o T an amount Rs. 1,48,40,839.10 and interest thereon granted to M/s. Monisha

4.Mr. Md. Talha Babajan Chhapparband

Address: Flat no. 104, 15t flioor, B-bullding, Classic Cuba,
3r. n0.46 Hissa no. 151, Behing Sheetal Petrol Pumg,
Ashoka Mews, Kondhwa Khurd, Pune-411048

Description of the Immovable NPA Date & Demand Notice
Property & Symbolic Possession Date

NP4 Date
JHOB2026
&
Demand Notice
Date 10/07/2026

Total Dues

Ag on 30/06/2026
Fs. 19,63,238/-
(Rs. Nineteon fac Sixty
Three Thousand Two
Hundred Thirty Eight

TUESDAY, OCTOBER 20, 2026

15

) Pty g e ol M
Every Mondz_;\y & MDHRORES IS LS HESUNTEIEE Rl PATM I B8 o Notice is hereby given that the original Sale Deed (Reg.| | """ 23778 AEAT2T1 1 890320 0
Thursday in e K o NoTiaE 102028 | No. 7415/2014, Haveli No. 13, dated 29/09/2014) along with i Ftrn o 83410, i
other property documents concerning Survey No. 52/1/2, out Total 149

of area 120 Sg. Mtr., situated at Mouje Baner, Taluka Haveli,
District Pune, belonging to our client Mr. Chandan
Suryakant Kirad, has been lost/misplaced on 31/07/2026
near Pan Card Club Road, Baner. A Missing Report (LR No.
122308-2026, dated 25/08/2026) has been registered with
the Pune City Police. If anyone finds the said file/documents,
please contact the undersigned or the owner immediately,

Nilesh Dagade, Advocate
B, Saraswali Sadan, 1206 B/13, Shivajinagar,
Pune - 411 004 Phone: 020-25530012

Date: 20011072026
Place: Pune

PUBLIC NOTICE

Maotics & hereby gven thal the onginal Bnars Cerificetas dar 140 shares of Maharashira Scooters
Limibed, $nce re-namod a5 Baga] Nivesh Limited, having 25 Regissansd Dffce of & Floor By
Fingary Housa, Off Pune-Ahmednager Road, Yiman Magar, Pura 411014, registersd n $he nems aof
[l Shatwir Ganpairan Dube Fagl  are ksl mepiated and inerelore, e -appicand, béEng the legal

Aoy person|s) wha hag [ haae any daim (5} on the above shares should lodge such caim (%) wilh
tha Company s Share Transfer Aganl |STA), KFim Technolegies Limited. Selenum Tower — B, Plot
M 3132, GachiBowd, Frraneial Dislric, Moralcamguda, Hydesabad = 500032, wighin 15 days Inam
tha dale of this Modce, failng which the Campany wil proceed (o ssue duplicale shars cerlificates in
respect ol the Saxd sharas

Date:- 2210, 2026
Flace:- Pune

Rohif Shahurao Dubepaltil

: POSSESSION NOTICE [Rule 8 (1)] 1l

PUBLIC NOTICE

Notice is hereby given to the general public that BANK OF BARODA, GULTEKDI BRANCH,
PUNE, has granted credit facilities to M/s. Dhone Wheels Private Limited, and having its registered
office at 32, Ashirwad Complex, Adarsh Nagar, Market Yard, Pune - 411037, and the Bank has taken
security by way of mortgage of the immovable property described hereunder.

The said property, standing in the names of Mr. Umesh Dattatraya Dhone and Mr. Santosh Dattatray
Dhone, has been mortgaged in favour of Bank of Baroda, Gultekdi Branch, Pune, by deposit of title
deeds, and Notices of Intimation have been filed with the respective Sub-Registrar Offices.

Any person, Bank, Financial Institution, Company, Society or other authority having any right,
title, interest, share, claim, charge, mortgage, lien, lease, tenancy, agreement, attachment, litigation or
any other encumbrance whatsoever in respect of the property described below is hereby called upon to
submit objections or claims, if any, in writing along with supporting documentary evidence to the Bank
and/or the undersigned Advocate within 10 (Ten) days from the date of publication of this notice.

If no objection or claim is received within the aforesaid period, the Bank shall proceed further
in respect of the existing mortgage/security, subject to verification of title and applicable law, without
further reference to any person making an undisclosed claim.

SCHEDULE OF PROPERTY

All that piece and parcel of land bearing Plot No. 8A, Survey No. 63, Hissa No. 2B, CTS No. 3381,
situated at Village Parvati, Pune - 411009, admeasuring 1382.50 Sq. Mtrs. out of the larger property
admeasuring 1770.00 Sq. Mtrs., together with all buildings, structures, constructions, easements, rights
and appurtenances attached thereto, within the Registration District Pune and Sub-District Haveli.

Names of Mortgagors: Mr. Umesh Dattatraya Dhone and Mr. Santosh Dattatray Dhone

Bank of Baroda

Gultekdi Branch, Market Yard,
Gultekdi, Pune - 411037.
Place: Pune

Date: 17.10.2026

Sd/-
Adv. Siddharth S. Deshmukh Ambegaonkar
15, Datta Chhaya Apartment, Old Tofkhana, Behind Mangala

Theatre, Shivajinagar, Pune - 411005. Mobile: 7588063022

Loan Afc No. Housing Loan-138, Kondhwa Br All That piece and parcel of properly bearing Flal
1.Mrs. Zakira Afak Khan No. A-41, on Fourth Floor, admeasuring about
Address-1 : Flat No-401, A-Building DSK Garden Enclave,| 1030 Sq. Fis. ie 92.72 Sg. Mirs. {Built-Up) in
Survey No-37, H.MNo-24/25, Near Kumar Suraksha, Busdding/Society Know As “Vazir Cascade Co-
Fondhwa Khurd Pune-411048 Dperative Housing Soclely Lid", Sitealed al
Address-2 Flat No-B-2/3, Kamaldeap Park, Mear Shital | Survey No-28, Hissa Ne-14730@ and 1471043,

Patrol Pump Kondhwa Pune-4 11048 Vilage Kondhwa Khurd, Taluka Haveli, Dist, charges Date : 14.10.2026 Authorized Officer, Bank of India
2 Mr. Afaq Rahim Khan Puna, within the local Fmits of Pune Municipal 1511042026 from 31/05/2026 RELEVANT PARTICTLARE

g i . e , Corporation and within the Jurisdiction of Sub- 1 Tierme [ Wans Pror k Yoohriony Privele
Address: Flal No-<401, A-Building D5K Garden Enclave, L. | Mame of corpoesta delrine | Marle Pryor Markdrg Technaingy Privals Limited

Survey No.-37, H,No.-24125, Near Kumar Suraksha, Regisirar, HaveliNe 1 To 20,

Kondhwa Ehurd Pure-<4 11048

3.Mr. liyas Abbas Shaikh

Address ; Flat Mo-22, 2nd Floor, Vazir Cascade,
Survey No.46, Kondhwa Khurd Pune-411048

NPA Date
28/05/2026
&
Demand Metice
Date 12/06/2026
&
Symbolic Possession Date

As on 300572026
Rs. 8,95,528/)- (Rupees
Mine Lac Ninety Five
Thousand Five Hundred
Twenty Eight Only] Plus
Interast + Expenses and

- LoMERs chabtor Sankuj, constructed on Plot Nos. 52 and
Loan A/ No. Mortgage Loan-20, Baramati Br All That piece and parcel of property bearing NPA Date 4 on 3000512026 5. |Address of the mgetered offce. | Ragistoren Offce: Gatro. 135, Prangun, Ta: Mushi Dt 78, City Survey No. 1605, Survey No.
1.Mr. Imran Jabbar Pathan Shop No. & Ground Floor, admeasusing area 30/05/2026 Rs.16,52,834/- (Rupees and rincpal oftice (F ary) of PR LR ﬁoﬁﬁld%a?ggafﬁrﬁiﬁﬂﬁg S%a(lN&VQ{zait
Address ' Shate Niwas. Pathan Wada. Station Road 2193 SI:! Pirs. I|.E 235 .Sq. Fis {saleable) {8 B Sixteen Lakhs Fifty - ETLHLTT;;EETN . . Hi Dist. Pune, Having abuilt—l’lp on of 10
Opo. Saraf Pole ':E'f"lFlIE:';. Baramati. Tal, Baramati 168,57 54, As (carpel) n Dulding known as Demamd Notice Two Thousand Eigl'l‘l: ' Flrﬁ-'l.ll.i':l'l Proceres = 2 sq. ft. (56.67 sq. m.) and was purchased

*Business . Court™ constrected over property
bearing City Sunvey Mo, 1165 area 9.2 5q. Mirs.,

Dist, Pune 413102

2 Mrs. Sajida Imran Pathan : & Only) Pius intares? + |of coeporste deor | Grclar to Sale registered with the Sub-Registrar
Address - Shele Niwas: Pathan Weds: Statisn Road E.ur-;u.y M:-.;1Et-frg-i1?4.2 Ea':, g:m.. Sulr'uu-,-' r'-.;:- Symbeolic Fl‘mguss.mn Date Expenses and charges B Naﬂ:e im regisiretion rumberof | Newe: Me i "qlma:,.ﬁn (= Maval, Oﬁ 11/12/2003, vide Dofumen;
Opp. Saraf Pote Complex, Baramati, Tal. Baramati, 1187°arma 15,1 5q. MWirs. and Survey No. 117e 191102026 from 311052026 tha insahency professional acting | Reglstration No.: No. 5354/2003.

area 372 90 5q. Mirs fotal area 447,40 S, Mirs.,
Baramati, Tal, Baramati, Dist. Pune & within the
limits of Baramali Municipal Council, Baramati,
Ward Mo. 3, and within the jursdiction of Sub
Registrar Baramati, Tal, Baramati, Dist,
Bounded a5 follows Eash; City Suresy Mo, 1188,
1168, Marginal Space, South; Shop Mo, G-T,
West 10 f internal common passage MNorh;
Oipen space tan comman passage.

Dist. FPune 413102

3.Mr. Firoz lgbal Shaikh

Addrass: Ekta Nagar, Phalfan Road, Kasba, Baramati
Tal. Baramafi, Dist. Puna 413102

4.Mr. Ayub Amir Khan

Address: Ward Mo, 2, Near Sidheshwar Mandir,
Sidhestwar comer, Dhar Galli, Baramat),

Tal. Baramati, Dist. Pune 413102

Date 05/06/2026

Hundred Thirty Four

Sdj-

FORM A
PUBLIC ANNOUNCEMENT

(Regulation 12 of he Insolvency &nd Bankruplcy Board af ndia
iLiguidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
MARKS PRYOR MARKING TECHNOLOGY PRIVATE LIMITED

4 3% R -
Bank of India BOI N
SPECIALISED ASSET RECOVERY MANAGEMENT BRANCH

Mezzanine Floor, 70/80 M. G. Road, Fort, Mumbai 400 001, Tel. (022) 2267 3549
E-mail : SARM.MumbaiSouth@bankofindia.bank.in

WHEREAS, The undersigned being the Authorized officer of the Bank of India
under the Securitization and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 and in exercise of powers conferred under
Section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules,
2002 issued a Demand notice dated 02.03.2026 calling upon the Borrower /
Guarantor / Mortgagor, M/s. Monisha Corp Pvt. Ltd., Guarantor & Mortgagor
Mr. Raju Deepaklal Katwala, Guarantor Mrs. Meena Raju Katwala to repay
the amount mentioned in the notice being Rs. 1,48,40,839.10 (Rs. One Crore
Forty Eight Lakhs Forty Thousand Eight Hundred Thirty Nine and Paisa Ten
Only) [Contractual dues up to the date of Notice] with further interest thereon
@10.00% p. a. compounded with monthly rests and all cost, charges and
expenses incurred by the bank, till repayment, within a period of 60 days from
the date of the said notice.

The Borrower having failed to repay the amount, notice is hereby given to the
Borrower / Guarantor / Mortgagor and the Public in General that the undersigned
has taken SYMBOLIC POSSESSION of the property described herein below in
exercise of powers conferred on him under sub-section (4) of section 13 of Act
read with rule 8 of the Security Interest (Enforcement) Rules, 2002 on this the

Corp. Pvt. Ltd., Guarantor & Mortgagor Mr. Raju Deepaklal Katwala, Guarantor
Mrs. Meena Raju Katwala as on 02.03.2026 in the said account together with
cost and interest as above.
The Borrower’s / Guarantor’s / Mortgagor’s attention is invited to provisions of
Sub-Section (8) of section 13 of the Act, in respect of time available, to redeem
the secured assets.

Description of the Immovable Property
Commercial Land & Building on Industrial Plot No. 34, Survey No. 43, Shah
Industrial Estate, Nangar Gaon, Lonavala-410 401 in the name of Mr. Raju
Deepak Katwala (Director & Guarantor).

Place : Mumbai Sd/- Authorized Officer,

7 | Date of NoOpOrEtion of Gomparate

3 | Authority under which comporate
pietrinr ks incorpornbod Aregisiamd

4. | Comporae foentity Moo Limited
Liabiity idertfication Mo, of

(I8 At 2005
. Reagistrar of Comparied, Pune

[ IreeePN200EPTCOZ1 118

7 | Liquidation commencement date | 16 Odober 20205 e te daie of recail of the Ligudation

|8 it | 1By 1P 005, 1AW 385,/ 20012022/ 1401
4 |Ackiness and g4mail of the quotor, | Reglstened Address: 4 1201, Dost Fine, Dost West
Bs regiiered with the Boad Courty, [Balarm Thana - Wess Thare, Makarasitra
4O06E08
| Bl bk Eevraik] 298 EmAEoam
Comespondence Address: A 1500 Dostl Pina, Dosti West
Courey, Balirmy Thars - Wk Thare |
Mahammehira A00G0E
Erriadl fid: |:r|:-.|n.’||iu.r.'|':.l'.|:Elig|'ulJ.u|'-

1), | Ackiness and o-mal to be used for
sorrespindencs with e lguidaliie

Notice is hereby given that the National Company Law Tritinal, Mumbai Bench ¥ bas ordered
the commencemont of lgurdation of the Marks Fryor Marking Treh nilagy Fricate Lirnifes
{Undar Liguidation) on 16 Dctobar 2026,

Flaass nobte that the above lormat of Pubdic Anneuncemant as baen taken from Circular

PUBLIC NOTICE

This is to inform the general public
that Mr. Bhalchandra Manohar Tawde
and Mrs. Shailaja Bhalchandra Tawde
have purchased Flat No. A-12, situated
on the stilt second floor of Shree Nivas

from Mr. Deepak Kantilal Shah, partner of
Namrata Construction, under an Agreement

The original Agreement to Sale,
Index-1II, receipt and Share Certificate
relating to the said flat have been lost.
Therefore, A Lost Report bearing No.
153585-2026 was registered with the police
on 19/10/2026 by said owner.

Any person who finds the above-
mentioned original documents or has
any right, claim, charge, mortgage,
agreement or objection concerning the
said property is hereby requested to
contact the undersigned, along with
supporting original documents, within 15

Mohammad Rafigue &. Shaikh,
Authorized Officer
The Muslim Co-op Bank Lid., Pune

days from the date of publication of this
notice. Failing receipt of any such claim
or objection within the stipulated period,
further transaction in respect of the said
property shall be proceeded with.

Place: Talegaon Dabhade

Date: 19/10/2026 Sd/-

Adv. Ganesh Dattatraya Jagtap
Office No.:- Shubham Complex, Near
Pune People's Co. Op. Bank Ltd.,
Talegaon Dabhade, Tal. Maval, Dist.
Pune - 410 507 Mob. No. 9975521836

numbser IBRLLIQ 96 2026 doted 2 June 2026 issued by nsolvency and Bankruptey
Baard of india.

Data: 20 Ociober 2026 -
Place: Murmbal Neme and Signature of Liguidator- Atul Narayvan Naik
Liguidator for Marks Pryor Markling Technology Private Limited

Reg Mo, IBEL IPA-O03/ICAIN-0385/ 20212022/ 14011
AFA valid upto: December 31, 2026
[ ] [ ] [ ]
GRO U GRO Capital Limited
B-17, Fourth Floor, Art Guild House, Phoenix Market City, Kurla (West), Mumbai- 400070

POSSESSION NOTICE APPENDIX IV (SEE RULE 8(1)) (FOR IMMOVABLE PROPERTY)

Whereas, the undersigned being the Authorized Officer of UGRO Capital Limited, having its registered office at B-17, Fourth
Floor, Art Guild House, Phoenix Market City, Kurla (West), Mumbai- 400070 ,under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of the powers conferred under
Section 13 (12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002, issued a demand notice to repay the
amount mentioned in the notice together with interest thereon, within 60 days from the date of receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him under
sub-section (4) of Section 13 of the Act read with Rule 8 of the said rules of the Security Interest (Enforcement) Rules 2002.0n
the day, month and year mentioned below.

The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with
the property will be subject to the charge of UGRO Capital Limited for the amount mentioned in the notice together with
interest thereon. The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time
available, to redeem the secured assets.

Borrower Details Demand Mortgaged Property Possession
Notice Date

1) DR MANE MULTI- Demand Notice | Property No.1: Mortgage of property of Flat No. A - 104
SPECIALITY HOSPITAL | dated 20-Jul-2026 |admeasuring 1130.98 Sq. Ft. i.e. 105.07 Sq. Mtr., along 16-10-2026

Date:- JN10/2026
Placa - Pune

PUBLIC NOTICE

PLEASE TAKE NOTICE that all that prece and parcel of land more
particularly mentioned in the Schedule herem below and Iying, being
and sitwated at Village Chovisawadi, Taluka Haveh, Distnct Pune,
within theé hmats of Pimpn Chinchwad Municipal Corporation,
hstrict Pune (hereinafter referred (o as "said Land™}, is owned and
possessed by Sukbwam Infrastructures LLP through its Authorised
Signatory Mr. Basan! Totaram Sukhwani, residing at Pune ('said
Owner')

The said Owner has informed and assured that it has clean, clear and
marketable ntle and 15 in vacant and peaceful possession of the Saad
Land. We are investigating the title of the ssmd Owner in respect of the
said land.

ANY person's having any claim/s over the said Land by way of sale,
exchange, mortgaze, gift, lien, lease, trust, possession, mmheritance.
court order, cascment or otherwise of whatsocver nature 1s/are hereby
required to make the same known in wnting together with the
doecuments in support thereof to the undersigned within 7 (Seven) days
from the date of publication hereof, failing which, it shall be presumed
that there is no such claim and the same ifany, will be considered to be
wanved and abandoned.

PUBLIC NOTICE

BEFQRE THE HON'BLE JOINT CHARITY COMMISSIONER, PUNE REGION, FUNE

Appication Mo, TE2024

PUBLIC NOTICE

To all the residents of Baramati
Municipal Corporation, and especially
to all the residents of village Pimpali
Tal-Baramati Dist-Pune. I Adv Abhijit
Mansingrao Godse R/o Plot No.27 Rajman
Bunglow, Tapowan Colony, Tandulwadi
Road, Baramati Tal-Baramati Dist-Pune,
hereby issue a public notice based on the
authority, information, and instructions
given to me by Mr. Anand Hanumant
Madane is a resident of At/Post village
Pimpali Tal-Baramati Dist-Pune while
travelling from Pune (Swargate) to Baramati
on dated 02/10/2026, he unfortunately lost
the Two original/authentic Registered Sale
Deeds No. 5816/2026, 5817/2026

He hereby declares that no loan has

Shr Cralta Mandir Trust, Shukrawars Pati, Funa -2

PTH Mo, &-359Pune

By lhis publz nolice & i hereby informed thal Shri Catta Mandie Trust, Shokrasar Path
Fune-2, duly registered under the Maharashira Public Trusts Act, 1950 baanng FTR Mo
&-38Pune, has filed an apgplicaton beforg the Hon'tle Joint Chanty Commissioner, Pune
under Sactan 361 )(A)of the said Act sesking penmiEaion 10 desslop its mmemavatle trust
property

Tha propesty propoesed for gevelopmant b situatad at GTS Mo 40008 area admeasuring
17640 Sq. Mir_And CTS Mo 402 area admsaasuring 209,90 54, M. Chhatrapall Shivajl
Bisharay Road, near Phadgale Palice Chowkd, Shukrawar Palh, Pune $11002. The Irust
has submilted thal e property is old, non=income genarating, and recguires devalopmaent
1o safegEard the trast's inlarest and to raise funds for fulfiling its religioes and chartable
chjscliwas

Sealed tenders, ane invited from reputed and experienced developersicontracions (or the
proposaed devalopmant of the trust proparty sitluatad at CTS Mo 40WB and CTE Nodd
Shukresas Path. Puna 411002,

SCHEDULE

All that piece and parcel of land lying, being and situated at Village 2) NITANITINMANE | for an amount of |with attached Terrace admeasuring 63.49 Sq. Ft. i.e. 5.90 been taken from any financial institution,
Tander Condition: Chovisawadi Taluka Haveli, District Pune, within the jurisdiction of 3) NITIN RAYCHAND | Rs-1,60,96,466.00/- Sq. Mitr., on the First Floor, with one covered parking space, bank money lender, cooperative bank,
the Sub-Registrar Haveli, District Pune, and within the limits of Pinipri MANE (Rupees One Crore | in the building "A", in the project known as "Rising Land- credit society, or financial institution

Sixty Lakh Ninety 'scape", constructed on land bearing S. No. 4/3/1, 4/3/2,
Loan Account Number: | iy Thousand Four |4/2/2A11A/2, 41212A11B, 41412/1AI1A, 6/4, 6/5, 6/6, 6/14,
UGPUNSS0000025975 | Hundred Sixty Six |6/17, 6/18, 6/19, 6/22, 6/24, situated at Mohammadwadi,

by pledging the aforementioned deed as
collateral. Furthermore, my client has
honestly registered a report of the lost

Chinchwad Municipal Corporation bearing Survey No., 91 Hissa No_ 2
{Old Survey No. 898/2) having area admeasuring 00 Hector 46 Are ie.
4600 Sgr. Mtrs bounded asunder :-

1. The developer shall underake consinuclion and developrmsant sificth in
accordance with PR ruses and other compatenl autharity guidelings.
2 Provesion of facilites a8 per Irust requirements includgng templa hall, residentia

and commercial unis, pasking, fire sataty, gensrator beckup, and it Brangamants : : . : 4 Only) As on Tal- Haveli, District — Pune. (Hereinafter referred as “Said property with the Pune City Police Station
3. Setiament and rhabiation of axisting 1anans shall be the responsilily of the Naorth - 18 Meter proposed B. P Road, village boundary ( Shiv) of 18/07/2026 Flat")(Hereinafter referred to as “SAID OFFICE’) and under Registration No. 143498/2026 on
deyeloper; Village Dudulgaon; bounded by: North: Open Space, South: Open Space, dated 02/10/2026. .

4, Thw sk dhavelcpement work st b comypleted within 24 menths.rom i dute East : Survey No. 91/3 land owned by Dnyaneshwar Dashrath Rasal East :Adj. Building B, West :Passage. Therefore, if anyone finds the said
of Eyreaman, and GG - . : documents or holding the documents

Property No.2: Mortgage of property Flat No. 401 admea-
suring 80.57 Sq. Mtrs. i.e. 867 Sq. Ft., on the Fourth Floor,
in building/wing no. “A” project known as “SAHARA SILVER
COOPERATIVE HOUSING SOCIETY LTD”, constructed
on land bearing Survey No. 11/4A+ 5B/2, situated at 17-10-2026
Saswad, Taluka Purandar, Dist. Pune (Hereinafter referred
to as “SAID FLAT").(Hereinafter referred to as “SAID OF-
FICE”) and bounded by: North :Open Space, South :Open

'Space, East:Adj. Wing B, West :Open Space.

Property No.3: Mortgage of property Flat No. 402 admea-
suring 81.22 Sq. Mtrs. i.e. 874 Sq. Ft., on the Fourth Floor,
in building/wing no. “A” project known as “Sahara Silver Co-
Operative Housing Society Limited”, constructed on land | 17.10-2026
bearing Survey No. 11/4A+ 5B/2, situated at Saswad,
Taluka Purandar, Dist. Pune (Hereinafter referred to as
“SAID FLAT”).(Hereinafter referred to as “SAID OFFICE")
and bounded by: North:Open Space, South:Open Space,
'East:Adj. Wing B, West:Open Space.

5. A non-refundable degosit of ®s.70,00,00K- (Sevenly Lekhs anly) shall be paad 1o
fhe triest by the succssskul bidder,

6. Tha biddar shall submit a Demand Deaft drassen in favour of Sho Chata Mards
Trust for an amownd eguivalent to 30% of the deposit amaunt of Re, TO,00, 000
iRupees Seventy Lakhs Only] a8 & non-reflurdable geposdit.

7. Jainl measurement and cediicaton ol premisaes shall be camad oul Bafore
axecution of the devetocpmant agresmant

they are requested to contact me at the
address mentioned above and return it,
within 10 days of publication of the said
notice, failing which claims if any shall be
deemed to have been waived. Please note
that my client shall not be responsible for
any transaction, loan, mortgage, or creation
of any change on the property made by
anyone misusing the above mentioned lost
deed without his prior written permission
or consent.

Hence, the Public Notice.

Place :- Baramati

Date :- 19/10/2026 Sd/-

Shri. Abhijit Mansingrao Godse
Advocate & Notary (Govt. of India)
Office Add. :- Office No.104, Lawyers
Enclave, Opposite of Court Building,
Bhigwan Road, Baramati-413102.
Mobile No:- 9604118459.

Email id:- abhijeetgodse@gmail.com

South  Survey Nao, H);
West : Survey No, 21/1 land owned by Dattatraya Kisan Tapkir and
others.

Along with all the structures standing thereon together with all
privileges, easements and appurtenances belonging thereto and with
all and singular yards, arcas, compounds, ditches, fences, trees, drams,
ways, paths, passages, common gullies, wells, waters and water
courses, plants, heghts, hberties, privileges, casements, profits,
advantages, rights, members and appurtenances whatsoever to the
aforesaid said land.
Hence this notice,

Inderasied paries may chtain fendar fooma and datailed berms & condibens from he ofice
af the Irusl &1 Shi Diadta bancie Touet, 402, Shukrawar Peih, Pune-2 during office hours
Complated benders must be subymitted within 30 $ays from the dale of publicalion of this
nolice

Il any pargon hags any siacton regarde] the propesed developmant ol 1the above-
mentianed usl propery, hey shall appear and fa heir ebjections before the Honble
Joint Charty Commissionen, Pune at 45{2, Dhale Patil Hioad, Pune within 30 cleardays
frpmthe dale of ssuance of thés puplic nobice. Pleass node that objecions filed afier
comphation of thie pancd wWill not ba antlanained

Shilpa Pratap & Varsha Joshi
MAdlvocates
Address; Office No, 309 & 310, 3" Floor,
Commerce Centre, Chpp. Shivar Garden,
Shevar Chowl, Bahatan, Pune - 41000 7
Contact:+21 9850966593 [ 2850810676
E-milzady, shilpapratapie gmail.coin,
v worshianoshi rJ.;:_:|1'|:|i| CIIm

Pune

This nobor s issued under tha hand ard seal of the Hon'ble Joind Changy Commissonar
Fune Regaen, Pune, on b 16 dayof, 10 2056

Date: 20/10/2026, Sd/-(Authorised Officer)

Superintendent (Judicial) For UGRO Capital Limited

Office of the pubbic Trusl registration, Puns

Date: - 200102026

Place: PUNE, MAHARASHTRA

L&T Finance Limited

Registered Office: L&T Finance Limited, Brindavan Building
Plot No. 177, Kalina, CST Road, Near Mercedes Showroom
Santacruz (East), Mumbai 400 098

CIN No.: L67120MH2008PLC181833

Branch office: Kolhapur

L&T Finance Limited

Registered Office: L&T Finance Limited, Brindavan Building
Plot No. 177, Kalina, CST Road, Near Mercedes Showroom
Santacruz (East), Mumbai 400 098

CIN No.: L67120MH2008PLC181833

Branch office: Pune

@ 1 &T Finance @ L&T Finance

POSSESSION NOTICE
[Rule-8(1)]
Whereas the undersigned being the authorized officer of L&T Finance Limited, under the Securitization and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002, and in exercise of powers conferred by Section 13(12) of the said Act read with [rule 3] of the Security Interest (Enforcement) Rules,
2002 issued a demand notices calling upon the Borrower/ Co-borrowers and Guarantors to repay the amount mentioned in the demand notice appended below
within 60 days from the date of receipt of the said notice together with further interest and other charges from the date of demand notice till
payment/realization. The Borrower/ Co-Borrowers/ Guarantors having failed to repay the amount, notice is hereby given to the Borrower/ Co-Borrowers/
Guarantors and publicin general that the undersigned has taken possession of the property described herein under in exercise of powers conferred on him/her
under Section 13 of the said Act read with rule 8 of the said Rules on this notice.

DEMAND NOTICE
Under Section 13(2) of Securitization and Reconstruction of Financial Assets & Enforcement of Security Interest Act 2002 (Herein after referred to
as The Act)
We have issued Demand Notice under Section 13(2) of the Act to you all (Borrower/s, Co-borrower/s & Guarantor/s) through Registered Post Acknowledge Due, as
you have defaulted in payment of interest and principal installments of your loan account, and have failed and neglected to clear the said outstanding dues. As a
result, the loan account has been classified as Non-Performing Asset (NPA) in the book of account in accordance with the directives relating to asset classification
issued by the Reserve Bank of India. The Notice has been returned as “undelivered” and therefore we are now issuing this notice to you all under 13(2) of the Act

and hereby calling upon to repay the amount mentioned in the notice appended below to the L&T Finance Limited. Within the period of 60 Days from the date of Loan Borrower/s/ o . Demand Notice Date and Type
this Paper Notification together with further interest and other charges from the date of Demand Notice till payment or realization. In case you are not Account | Co-borrower/s & Description of the Mortgaged Properties Outstanding of Possession
. . L eas . . . . . . . Number | Guarantors Name Date Amount (3) Taken
dischargingyour liabilities under the terms of this notice, we shall be constrained to exercise all or any one of the rights conferred under Section 13(4) or Section
14 of the Act. “This is without prejudice to any rights available to us under the Act and /or any other law in force from time to time.” H0145929 | 1) Sujit Pruthviraj | That All Piece And Parcel Of The Land Bearing Row House No. : C-27, |22-05-2026 |Rs. 69,43,539.23/- 14-10-2026
12200926 | Chavan As Borrower | (c Type Row House), Having To’_cal Admeasuring Area 112.54 Sq.mt. as on 14-5-2026 Symbolic
Demand Notice date / NPA date / 50, 2) Gauri Sujit Chavan | [1210.93 Sq.ft.] And Construction Thereon Having Built Up Area Possession
Loan Borrower/s & Outstanding Amount H0145930 | As Co-borrower Approximately 112.68 Sq. Mt. [1212.44 Sq. Ft.], At ‘suncity Sahakar
Account Co-borrower/s | J Description of the Imnmovable Property (Mortgaged) 12200619 Nagar’, Rs No.80/a/2, E Ward, Kasba Karveer, New Palace Area,
Number Name Outstanding 13 Situated Within District And Division Kolhapur, Taluka & Sub Division
NPA Date Amount (7) As On Karveer, Within The Jurisdiction Of Hon. Sub-registrar, Karveer, And
PUNHL17000680, |1. Swapnil Demand Notice Rs. 7400481.08/- Schedule-1 Bounded As:
PUNHL17000681 |Subhashchand Date: 07.10.2026 (Rupees Seventy-Four |[Flat No. 101 2 Bhk On The 1st Floor, In The Building No. ‘b’, .East By _ Row House No. C - 21 |
Sisodiya . NPA Date: 05/10/2026 | Lakh Four Hundred Admeasuring 1090 Sq.f T + 285 Sq.ft Terrace Built Up Area = 1185 West By | Internal Road '
2. Netra Swapnil Eighty-One and Eight [Sq.ft Chargeable Area Along With 1 (one) Covered Car Parking f |
Sisodiya Paise Only.) As On Area, In The Building No. B, In The Project Known As “roystonea” .North By | Row House No. C- 28 i
Date 07/10/2026 Constructed On The Property Bearing Plot No. Mot 26 Village South By | Row House No . C - 26
Hadapsar, Pune. |

The Borrower/ Co-borrowers/ Guarantors in particular and public in general is hereby cautioned not to deal with the property and any dealing in the property
would be subject to the charge of L&T Finance Limited for an amount mentioned in the demand notice together with further interest and other charges from

Sd/- the date of demand notice till payment/realization.
Date: 20.10.2026 Authorized Officer
Place: Pune For L&T FINANCE LIMITED Sd/-

Date: 20.10.2026
Place: Kolhapur

Authorized Officer
For L&T FINANCE LIMITED

epaper.financialexpress.com Pune



